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Im p o r t  o f  In f a n t  F oods

*115. Shri Madhao Reddi: Will the 
Minister of Commerce and Industry 
be pleased to state whether it is a fact 
that Government have cut down im
ports of infant foods during the cur
rent licensing period to the extent of 
80 per cent?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
No, Sir. On the other hand the quota 
percentage for the import of infant 
foods from soft currency areas during 
the current licensing period has been 
increased to 100 per cent, as against 
zO per cent, in the previous half year. 
In addition, licences for the import of 
powdered milk (for infant feeding) are 
allowed from dollar and hard currency 
countries on the basis of 20 per cent, 
quota. Applications for import licences 
from new comers are also entertained.

R e c o m m e n d a t i o n s  o f  E x p o r t  A d v i s o r y  
C o u n c i l

*116. Shri Madhao Reddi: Will the 
Minister of Commerce and Industry
be pleased to state what are the re
commendations of the Export Advisory 
Council which met in Delhi in the 
month of December 1952 with regard 
to the measures to be taken to pro
mote India’s export trade?

The Minister of Commerce and In
dustry (Shri T. T. Krishnamachari):
A statement is placed on the Table of 
the House. [See Appendix I, annexure 
No. 22J

P r o t e c t i o n  o f  D i b k u g a r h  T o w n  f r o m  
E r o s i o n

*117. Shri Amjad AU: (a) Will the 
Minister of Irrigation and Power be
pleased to state when the construc
tion of the proposed revetment on 
Brahmaputra for the protection of 
Dibrugarh Town from erosion is ex
pected to begin?

(b) What steps, if any, have been 
taken by now to prevent erosion of 
Dibrugarh Town before the next 
monsoon breaks out in Assam?

The Deputy Minister of Irrigation 
and Power (Shri Hathi): (a) The state 
Government are responsible for the 
execution of the work. It will be taken 
up as soon as the necessary preli
minaries are completed.

(b) Information is being collected 
from the State Government and will, 
on receipt, be placed, on the Table of 
the House.
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C y c l e  In d u s t r y

*118. Shri M. K. Krishna: Will tho 
Minister of Commerce and Industry
be pleased to sUte:

(a) whether the Tarifi Conunission’s 
enquiry about the cycle industry has 
been completed; ana

(b) v/aether the period of protec
tion to this industry has been further 
extended?

The Minister of Commerce and In» 
dustry (Shri I. T. Krishnamachari):
(a) No, Sir.

(b) Yes, up to 31st December, 1953.

A l l  In d ia  K h adi and  V il l a g e  In d u s - 
xKiEs B o ards

*119. Shri S. N. Das: (a) WiU the 
Minister of Commerce and Industry
be pleased to state whether the Ail 
India Khadi and Village Industries 

Hoards nave begun functioning?
(b) If so, what is the programme 

of work that they have framed for 
the current year?

(c) Have separate Khadi and Vil
lage Industries Funds been created 
and if so, what is the amount in each 
case?

in e  Minister of Commerce and in
dustry (Shri T. T. Krishnamachari):
(a; The A il India Khadi and ViUage 
industries Jioard was inaugurated on 
the 2nd of February, 1953.

(b) For the current year the Board 
has recommended a grcmt of Rs. 9 
lakhs and a loan of Rs. 3U lakhs to the 
All India Spinners’ Association. The 
grant is to be spent on production 
and training centres for subsidising 
wages and sales, and the loan is intend
ed for the purchase of cotton for Khadi 
production. These recommendation* 
are now being examined.

The Board has set up committees to 
consider its programme of work and 
is expected to meet next month to 
consider the reports of these com
mittees.

(c) A  Khadi Fund is proposed to be 
set up. It is not proposed to have a 
separate Fund for Village Industries; 
but budget provision wiU however be 
made for this purpose in the normal 
way.

C lo th  E x p o r t

*121. Shri M. S. Gurapadaswamy:
(a) Will the Minister of Commerce 
and Industry be pleased to state how 
far the Government of India’s an
nouncement reducing the export duty




